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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
. Original Applicationé No. 129/2005, 130/2005, 131/2005 and -
~ 136/2005.
Date of Order : This the 14" Day of June, 2005.
'THE HON'BLE MR JUSTICE ,Gv. SIVARAJAN, VICE CHAIRMAN.
1. Shri Gangadhar Das (0.A.129/2005)
2. Shri Nijit Kr. Nandi (0.A.130/2005)
3. Shri R.K.Kalita (0.A.131/2005) '
4 Shn Madhu Sudan Tyagi (OA.I 36/2005)

All the applxcants are working as Supermtendent:
under different ranges of Central Excise, Guwahati ... Applicants

By Advocate ShriJ.L Sarkar for all the Applicants.
e Versu's:"- ’

1. Umon of Indxa, represenbed by |
the Secretary, Ministry of Finance,
Department of Customs & Central Excise, -
New Delhi.

2. The Chief Corﬁmissioner,

- Customs & Central Excise, "

North Eastern Region,
Shillong. .~ -~ .. ' ... Respondents

By Mr AX. Chaudhurl, Addl.C.G.S.C in 0.A.N0.129/05 & 130/05.
Mr M U.Ahmed, Addl. C.G.S.C in O.A. No. 131/05 & 136/05

ORDER (ORAIL)

SIVARAJAN [.(V.C)
In all these cases the applicants challenged the propriety of the

transfer orders - dated 3.6.2005 and 6.6.2005 issued by the
Cdmmissioner of Central vExcise and Customs. Apart from their
individual circumstances, according to them these orders are passed
in:patent violatiion of the-accepted norms regarding transfer of Group

B employees contained in Annexures A and B. It is the contention of

. the applicants that these orders have been issued with the sole

'purpose of obliging certain = Superintendents by soliciting

Doy
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representations from them. It is also stated that persons like the
applicants are not afforded an opportunity to make representations
before the Commissioner in regard to their peculiar circumstances. It
is stated that the applicant in O.A.No.130/2005 is undergoing
treatment for serious ailments and in 0.A.131/2005 the mother of the
applicant is undergoing treétment for cancer and that there is only
one Cancer Institute for treatment in Guwahati for the entire North
East Region. It is their grievance that the applicants were never
informed of the intention of the respondents to effect transfers and
postings during the month of June contrary to the well accepted
norms that transfers and poctings of Gfoup B officers will be effected
only in the month of December or at the latest by 31% January of each
year. It is also their contention ‘that as per the norms prescribed in
Annexure-A and B, particularly Annexure B where it is specifically
stated that the normal tenure of Superintendent in a particular station
is for a continuous period of 4 to 6 years and that without any valid
reason the applicants, who have not completed more than 2 to 3 years
have been transferred out from Guwahati to distant places without
their volition.

2. I have heard Mr J.L.Sarkar, learned counsel appearing for the
applicants and Mr A.K.Chaudhuri and Mr M.U.Ahmed, learned
AddlL.C.GS.Cs for the respondents. Mr Sarkar pointed out that the
impugned transfer orders cannot be sustained for the sole reason that
these orders are passed in the month of June, when the children of the
applicants are in the mid academic session of their st:udies. Counsel
submits that these orders have been issued at this late hour only to
oblige certain Superintendents in the department by getting

representations from them. Counsel also submits that the transfer

Fby/
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‘orders are passed in pafent violation of the well accepted norms
contained in Annexures A & ‘B, which are made with mala fide
ipténtion.'Counsel also drew my attention to the order dated 3.6.2005,
from which it is seen that pursuant to representations made by more
than 20 Supe;intendents th'ey have be=n transferred to places of their
choice and it is stated that they are not entitled to TA/DA since the
transfers were made as ‘per their requests. Counsel submits that no
further proof is required to establish mala fides in the matter.

3. Mr A.XX.Chaudhuri, iearned Addl.C.GS.C on the other hand
submitted th_at there is no illegality in the transfer orders. The
guidelinesf-iés'ued in the form of exécutive orders will not stand in the
way of the fesp'onden-iﬁs effecting transfers in public interest or in the
exigencies of ﬁhe vadministration. Standing Counsel also submits that
this Tribunal will not interfere in trénsfer matters and it is for the
applvicants, if they are aggrieved, to rﬁake representation before the
respondenu; | o

4, 1 have consndered tile ﬁval submussxons A Division Bench of this
Tribunal had occasion to consnder the challenge to the very same
transfer orders in O.A. 127/20J5 and rendered judgment on 13.6.2005.
Direction was 1ssued to the ;espondents to consider the
fepreséntation made by the applicent therein in the light of the
guidelines and: also not to reheve her from the present place until the
-representahon is dxsposed of. The guxdelmes clearly show that the
transfer orders are to beu‘x:sued only in the month of December and as
far as possible before 315‘_January of each year and such a norm was
fixed only to take care of the interest of the children ‘of the officers
whoi are studying in»edl.x;:ah'onal insﬁmﬁons and not to affect their

studies adversely. In these cases it is specifically averred by the

.



applicants that their children are studying in the educational'

institutions and they are in the mid  academic session. That.apalrt,
Annexures A & B guidelines would show thaf Superintendents of the
Customs and Central Excise department will normally have a
continuous service in a particular station for 4 to 6 years. In these
cases both the aforesaid norms are seen violated and the only reason
for departing from the aforesaid well accepbedv norms I could gather
from the impugned orders is that reﬁresen‘tah'ons made by the certain
Superintendents were considered and transfers are effected to suit
their cpnvenience. To put it differently there was no public interest
nor any exigencies of service involved ip’these transfers. Though

normally guidelines issued by way of executive orders may not have

‘any binding effect in the absence of any public interest- or

administrative exigencies, the respondents are bound to make
transfers and postings on the lines of the guidelines issued that to

after due discussions, deliberations with the Association of employees.

‘In the instant case it is seen that the applicants have made

representations against the transfer/posting order dated 3.6.2005 and

no interim orders have been passed thereon. In view of the alleged

| violation of the guidelines, particularly, those discpssed hereinabove

the concerned respondent, namelf, the Chief Commissioner of
Customs and Central Excise will consider the reﬁresentations'made by
the applicants with reference to the guidelines (Annexures A & B) and
the observations made hereinabove and take a decision thereon
within a period of one month from the date of receipt copy of this
o;der. If the applicants want to supplement the representations they
are free to dc; so within a period of o]ne'.welek from today. The Chief

Commissioner, Central Excise and Customs shall consider the

‘v




individual representations submitted by the applicants as directed
above and pass a reasoned order. In the meantime, if the applicants
have not so far been relieved from the respective post held by them
they will be allowed to continue in the said post and same place until
a décision is taken as directed above.

"I'he‘ O.As are disposed of accordingly.

The applicants will produce this érder alongwith the additional

réf)resenbation to be made within one week from today to the

Pg

_respondents._

Sd/VICE CHAIRMAN
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In The! Fpniral mlnlsiratlve Tribunal

(
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Glwahati Benrh :q“Guwahati.
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0.4. No. |30 /oags

Sri Nijit Humar Nandi
Union of Indig & Ors

SYNOPSIS OF THE APPLICATION

This application is made against the impugned
transfer order dated @3/46/26685% whereby the eapplicant has

bheen transferred to CEX, Dibrugarh.

That the said impugned transfer order has been
issued in viclation to the circulated/published policy of

transfer of the Respondent Department.

That the applicant was posted to Central Excise
Guwahati Range~-Il in November, 28682 considering the medical
ground of the applicant. His tenure of minimum four years
gservice at Gumahatiil;_ has not been completed till
date. It is also stated that the children of the applicant
are pursuing studies at Guwahati and it  is ‘their mid
session. The transfer of the applicant shéll cause  immense

hardship and loss to the academics of the children.

That the impugned transfer order in June is
against the accepted policy and guidelines of transfer to be

made and given effect by December/January.
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In The Centiral AdmirfigHatlifve Tribunal

-

Guwahagti Bepch.:s: Guuwshati.!

At ———— st i e

Sri M.K. Nandi

i
-

0.4. No. |30 /zass

Applicant

————— Versuyes =
Urmdion of India & Ors Respondents
INDEKX

S1.No. Annexure Particulars Page No.
1. Application 114
2. Verification 11

—
e A Transfer Policy ]2’ )9
4, B Letter dated f4/1¢/2604 LY
5, [ Transfer Proforma ]S.

—
b . D Order dated @3/06/2665 (é /;;

Filed bys

N

YQb

b

{Anupam Chakrabotty)

ADVOCATE
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Guwahati Bench @ Guuwahati.
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(Ar Application Under Section 19 of the Administrative
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Tribungls Act, 198%)
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Sri MNijit Kr. Nandi,

J
‘45702654

Working 8BS Suprerintendent,
Central Excise, Guwahati
Range-I11.

fApplicant

A

1o Union OFf Indiz represented
by the Secretary, Ministry of
Finance, Department of Customs

L Central Excise, New Delbhi.

oy

2. The Chief Qmmmiagimner,
Dustoms & Central Ercise,
North Ezstern Region,
Shillong.

e Respondents

Details of the Application

1. FParticulars of the order  sgainst which the

application is made :

Thie application is made against the impugned

transfer order BNo. TR/2885% dated @EAGLH/2805, K

e Jurisdiction

The applicant declares that the subject matter of
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this application is within the jurisdiction of this Hon'ble

- Tribunal.

e timitation

The applicant declares that the subject matter of
this application is within the time limit prescribed under

gsection 21 of the Administrative Tribunal Act, 1985,

4, Facts of the Case

4.1 That the applicant is a citizen of India and hence
is entitled to the rights and privileges guaranteed under

the Constitution of India.

4,2 That the applicant is 2 Group—-R Officer, working
a5 Superintendent; Central Excise and posted at GBuwahati
Range-I1, District-Kamrup. The'applicant was promoted as
Superintendent w.e.f., 23/89/2d82. He was ftransferred and
posted ta Central Excise, Guwahati Range—11 w.e.f.
18/11/26682. He has completed only about 2% vears of service

at Guwahati as Superintendent. His tenure of minimum four

vears service at Guuahati - as Superintendent has not
k .

Ireen completed till date. )

4.3 That the applicant begs to state that he has been

suffering from "SARCOIDOSIS" & type of acute lung disease
since 1994 and has been under constant medical treatment. He

ig at present under regular treatment of Indraprastha Apollo
‘ CGHS amndk

Q( Hospital, New Delhi and also underAGauhati Medical College %

Hospital. It is s=tated that the medicine for the above
disease has side effects for which he needs constant

conswltancy and advice of specizlised physicians at

-

ﬁvgayL'AaANM¢vx.kVthd&;
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Guwahati. Due to the side effect of medicines he has also

suffered from "Bone Marrow TE" in the year 1997, "Acute

Henal

/
Failure" in the vear 2082, It is aleo stated that

during his last regular visit to Indraprastha Apollo

tal, New Delhi in May, 2H0%5 "Osteoporosis” disease was

diagrnosed., He is at present under regular medical check L

and care. For the above acute ailmentts he needs consultation

of  and treatment by specialised physicians at Buwahati on

regl

ar basis. For the above ailments he aleo needs regular

rnursing and care of his family. The department was also very

mue

Guwah

the

sympathetic to the applicant and posted and kept him to
ati on the aforeszid medical ground only.
That the applicant craves liberty to produce all

. {
medical documents at  the time of hearing of thig

gpplication.

4.4

That for the purpose of transfer and posting of

Group-B Officers in North East the Respondent Department has

macle

out & transfer policy vide C. Mo .TI(7)G/ET.I11/788/14674

dated @7/11/71996  taking into relevant considerations

including consideration for welfare of the children and

their sducation. The adopted policy is that transfer will e

completed before 3lst December anoany year and as far  as

possible effected by Jlst Tanuary of the following vear.,

4.5

made

Copy of the tranafer palicy dated

H7/711/71998 is enclosed as Annexure—An.

That the aforessid transfer palicy has explicitly

the tenure and posting of Group-R Officers as under:



Vs

-

"Z. The general tenure in one station will be 4

to 6 years.

4. Period of - stay in any one

astation/section/office will not be more than 2

YEe&ETS

i

W Since the officers belong to & commen cadre
of Central Excise mainly, no officer will remain

pasted in Customs for more than 4 years."

4.6 That by a letter dated #4/14/2004 option for
annual general transfer of Superintendent for the vear 2034
were called from the concerned officers who have completed
tenure of service as per accepted transfer policy. Options
were directed to submit in the prescribed proforma enclosed
with this letter on or before 31/1&/2@@4a'1t_15 stated that
the aoption for purported general transfer under thig letter
dated #4/14/268684 was called for as per. para 2 of the
éforesaid transfer policy. This letter dated @4/16/2¢134

indicates as under:

"Superintendents who have completed their tenure as
below will be considered for transfers

(i) In the same station for 2 continuous period
af 4 (four) to 6 (six) years,

(ii} In the same section/office for a8 continuous
period of 2 (two) years, and

(iii) In the =ame Commissionerate for a continuous

period of 4 (four) years"

Y-

d%»c ﬁvg;é%'ﬁq~w~aa,/vﬁm4%Q‘
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That the applicént in response to the aforesaid
letter dated @4/1G/2334 gave his option in Transfer Proforma
and indicated his choice of posting at Guwahati on aforesaid

medical ground. He submitted his option on 19716 /238684 .

NI MM Anopmanc Napdy

Copy of the letter dated @#4/18/2064

is enclosed as OGnnexure—~R.

Copy o f the Transfer Praforma
submitted on 19/16/2664 ie enclosed

as Annexure—-C.

4.7 That it is stated that the Commissioner of Central
Excise, Shillong has issued an  Order Ne . 72/ 2305 of
transfer/rotation of the officers 4in the grade of

Superintendent Group—B dated #3/86/2065 by which 59 Group-R
officers including the apﬁlicant have been transferred from
one station to another. The name of the apglicant appears in
the &aforesaid transfer order at 81. Mo.36. This transfer /
arder éhmms that the same has been issued without
épplicatimn of mind and it has been issued as ‘rmutine
exercise of power and the administrative action has no
element of public interestn.on the cantrary the order dated
éz/ma/zmﬁs acts céntrary ta the interest Qf the children’s

education of the applicant.
Copy of the order dated @3/86/286% ig

enclosed as Annesure-D.

4.8 That it is stated that the aforesaid transfer

order dated #3/d6/203% indicates, "This disposes of all the
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representations received in the grade aof Superinteﬁdents,”
However, the applicant has not been communicated any reason
for non consideration of his prayer of posting at Guwahati
on medical ground. The manner in which the respondents
disposed of the representation of the applicant in the said

Transfer Proforma is cryptic, vaguwe and not transparent.

4.9 . That the applicant begs to state that his normal
R’tenure periocd at Guwshati N 4% per the accepted
W .
policy/guidelines of transfer has not been expired. It is
also stated that the daughter aof the épplicant is studying
in Class X (under SERA Course) in Guwahati will be appeared
in the HELE Finzl Examination in Februwary/March, 2886. The
son  of  the applicant is studying in Class V (Under SEBRA
Cmursé) in  Guuwahati. The educational session of both the
chilaren of the applicant is January to December and it is
their mid session. The transfer of the applicant under such
circumstances will also cause immense hardship and loss  to
the ascademics of the children and they will be deprived of

their further studies in the new station.

4.1¢ That the said order of transfer dated @#3/86/72005

has been issued withouwt regard to thel prescribed and

accepted norms of transfer. The circulated/published policy
stipulates that the genéral transfers shall be made in
December of any year to be given effect by January next. But
most surprisingly the said order has been issued in June in
total negligence of the Department’'s own fmrmulated policy.

This has been done purportedly to accommodate some afficers.

/‘4\

\ ...
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4.11 That the order oOf transfer dated  @3/86/2005
manifests that the same has been issued hastily without
waiting for December which is the schedule time for issue of
the order. A close perusal of the order dated @3/86/2005
indicates that the same has been issued to accommodate a
number of officers, for example, officers at 81. No.3, 4, %,
by, 17, 18; 21 etc. on the basis of their representations.
Such  transfer at the behest of some officers as indicated
therein violating the prescribed time schedule of transfer,
causing undue and immense hardship to others including the
applicant is not just and fair administrative action. Such
actions are discriminatmr? and arbitrary and the applicant

has become victim of such arbitrary action.

4.12 That the said order dated @3/66/2066% directs as
unders:
"No further representations will be

entertained...."

Such stipulation denies the applicant the right and scope to
submit and express her grievances and difficulties to the
superior administrative officers for their due
consideration. This cuts at the root of administrative
%/fairnegs and denies the %capéﬁééministrative process. The

malice in fact as well as in law is patent in the facts and

circumstances of the case.

4.13 That the applicant submits that if his transfer
and posting a&s per the aforesaid transfer order dated

HE/HE/2685  is  not cancelled he and his family ‘members
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including  the children shall suffer irreparable loss and

injury.

4.14 That this application is made bonafide and for the

cause of justice.

e Ground for reliefs with legal provisions.

it

ol For that the impugned order of transfer is illegal

‘in as  much  as the same have been issued violating the

prescribed and accepted norms, policy and guidelines of

tranasfer,

2 For that the respondents have transferred the

]

L]

applicant before completion of his prescribed  tenure at

Guwahati. ! -("  >

1]

.o For that the respondents have failed to consider
the prayer of the applicant foar pégting at Guuwahati on

medical ground.

) - For that the transfer of the applicant at the mid
session of ﬁ@ﬁ;children‘g education is unwarranted and  not

just and fair.

D.5 For that the transfer orders have been issued to
gccommodate  some officers which is discriminatory and

arbitrary and offends Article 14 of the Constitution of

CIndia.

R.6 For that malice in law and malice in fact is

~

2
N

\

]
2
$
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X
3
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explihit in the impugned transfer orders.

G.7 For that in any view of the matter the

h.

is entitlied to the reliefs sought for,

Details of the remedies exhausted
" The applicant declares that there is

efficacious remedies wunder any Rule and

this

appl

o

icant

other

Hon ble

Tribunal is the only forum to adjudicate the subject matter.

7. Matters not previéusly filed or pending with any
ather court

The applicant declares that he has not filed any
case on the subject matter before any court, forum or any
ather institution.

L)

8. Reliefs sought for

Under the above facts and circumstances the

applicant prays for the following reliefs 3
deleted from the

8.1 The name of the applicant be

impugned transfer order dated @3/06/20035,

8.2 The applicant be

&( present ‘f-"?/)/aa -0/~ /Do&//né; .

8.3 Any other relief or reliefs as

Tribunal deem fit and proper.

The above reliefs are prayed for on

stated in para 5 above.

allowed to continue

the

the

at his

Hon‘ble

ground

el /VW K’*M Neawdd,
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Interim Relief
During the pendency of this application the

applicant prays for the following interim reliefs:

.1

The order dated @3/7686/72005% of transfer of the

applicant be suspended and he may be allowed to continue at

his present ':/g/au &/— pa\;//?gﬂ.
Q&/

[ B}

EAC I

fit and

Any relief or reliefs as the Hon'ble Tribunal deem

proper.

The above relief idis prayed for on  the ground

stated in para 3 above.

18,

11.

Thie application ie filed through the Advocate.

Particulars of Postal Order:

i) IPO No . 206~ 132688
ii) Date of Ilssue 3 9 — [) — Og/"
iii) Issued from @ ng,;zga@g r
iv) Payable at :

qr. 0

List of Enclosures

Ae per Index,

Verification

3

nd /ngﬁﬁ- }C&WAN%A~ A/EAAAQ‘
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Verification

I, Sri Nijit Eumar Nandi, son of Late J.M.
Nandi, aged about 446 yesdrs, a3 resident of Gumahat;, do
hereby verify that fhe statements made in the paragraphs
1,4,6 to 12 are true to my knowledge and statements in para
243 ‘and 9 are true to my legal advice and that I have not

suppressed any material fact.

And I, sign this verification on this 8th

day of June, 2635,

L NW’MW /\/deﬁ;
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Z;,,)’\ COMMISSIONER OF CENTRAL EXCISE
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Tel 91-0364-2224751 /2223030, Fax. 91-0364-2223428 / 2226215. E-Mall: cexshitizexche.niv.in
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| | | Y |

| C.No. 11(26)20/ET.11i/95/ / . 7/ Dated:
o 7615 04 0cT 2004

The Deputy/faelsumt Obmm!'s’slo:'nr
Cantral Exclse Dlvislon |

Guwand AT

The Superintendant ( )
Central Excise Hqrs. Offica
Shillong.

Subject: Option for Annual Genaral Transfer of Superintendent/Inspector - regarding.

The Annual Ganeral Transfer for 2004 of Superintendents and Inspectors postad in dlifetent
formations and Headquarter Office of Cantral Exclse Commissionerate, Shillong: is proposed to be made In
Decomber 2004. The concamed officors who are due for transfor as per the acceptéd guldalines for transfer Qf"thls
Commisslonerate will be considersd for transfer, | '

Briefly the aoce_ptod-guldg!lne-s' for transfer In respoct of Supsiintendents/Inspectors are reitefated
below for the benafit of the officers. . | .
: C ' . Co : A
Superintendants who have complsted thalr tonuré ns below will be considered for transfer: Con
{
) In the same statlon for a continuous parlod of 4 (four) to G (six} years,
() in the same Soctlon/Qfflco for a continuous perlod of 2 (two) ysais, and
(i) In the same Commissionerato for a continuous perlod of 4 (four) years
. I i
Sl llarly, Ihspectors who have completed thelr tenure will bs considared for transfer: : :
‘ i :

H In the Divislonal Hqrs. Office for a continuous pe‘l:rlod of 8 (slx) years,

(1) in the Ranges outside tha Divislons! Offlce for n'paﬂod of 3 (three) years,

(i) . in Central Excise Hqrs. Office for ajperiod of 8 (six) to 8 (elght) years and

(iv) in the sames Conunlisslonsrate for a continuous 'perlod of 4 (four} yeam

: 1

Also, Superintendents and Ingpectors of Shillong Central Excise Comm‘lsslonerato viho opts for Customs
or Dibrugarh Commisslonerate should send In the same T‘;ra'nafer Proforma.

: | ,

o It Is therefore requested to forvzmrd the options of officers for posting (n Central Excise and

Customs In order of preference for next posting Indicating the reasons thereof. Options In the prescribed
proforma (enclosed) should reach this office on or | before 31.10.2004. Options racoived aiter
31.10.2004 wiil not be taken Into conslde#-atlon for Annual Gonaral Transfer 2004. It Is, thereforo,
requostod to take personal Inltiative to sond this office on or baforo the sald date. While forwarding tha
proforma, it may be ensured that the sama lalduly verifiod by the Hoad of Office.

| LYy Plense acknowledge recelpt. ; C‘\ “w
i _ ' 5 S R

(N

ko : : ('B. THAMAR )
» ' ADDITIONAL COMMISSIONER (P&V)




TRANSFER PROFORMA

1. Nanie of the Gfficer (In Block Letters)

2. (a) Date of Appit

3. Namae qf:tthQme town & Stato

4. HISTORY'Q

o
i

15~

(b) Dato of Apptt. In the present grade : O™ 22-09-2002

(c) Data of Biith® - o

R'POSTING SINCE ENTRY

$01-09- 1989,
'T‘\'V\‘BLLK‘\O\ B ASSQ(YY\-

Ao Qo
A
SR NIT KUMAR NANDL,

SRR e

2

N

!inthe beptt. and grade: O\ O} -\1L~14_Q3F o %&bﬂ-e'(on. |
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T Pleasa Indicate choloe of Bosfihg in order of praferences:’
1 to 3 for Cantral Exclse and 4 to & for Cuafoins with briaf reasons:
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~hzlea, Offizais nre llable to ba trangfarrad befora complintion of full torm {n the exiganclos of Sarvica,
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: The foltdwing Transfer/Role

: [\l (n. ROAD, SHL l ()N(%

I Mull

ceashillgexglaenie.n

ESTABUOHMENT ORUFR NO: /? 2005
DATED SHILLONG, THE 3_JUNE 2008

oUbj&Cl Inter- Lomm\woinomtp 1mmloulRu

Superintendent Group "8" - order req.

tation of U2 officers In-the grade of

( '
¥
i

alion of olllurs in.the grade of \unnnnlon(leu in lhe Shillong Zone are hereby

., ordered wilh Immediale effect and volil fudther orders, - :
SL.NO. "NAME OF THE OF}”ICERq | .FROM 190 -
1, Shrl C. Shullai . ! ".Commiissionerale of CEX, Shillongs -
i ‘ i | Customs(P), ShllloxL L R
2. Siil. R.R. Bhowinick D ~ -do-__
3 [ShilL Roy [ U ) do-
4. Shri D.R. Saha, [ B -do-
5. Shri G.C. Paul e -flo- -do-
16 ShriN.R. Das [ R T do- -do-
[ Shri'S K- Nandl i -do- i ~_-do-
8. Shri L.H. Falrheim | -do- i -do-
9. Shri T.K. Singh . . __do- L -do-
10. Shii T.K, Sen N . -do CCX, Dibrugarh_
A1 | Shrl UK, Das e o -do-
12. Shi Jalindra M. Borah ¢ L o -do-
13, Shri S.K. Chaliha L T o - ~do-
4. Shri Lalkhoneli Simle - e do- . -lo-
5. __Shn Jyolish Das o e do- -do-
16. Shri Thangehuollo T I o -do-
7. - | Shrl 8.8, Salkla o do -do-
18. Shil M. Baruah i -(lo- -do-
19, Shri T.T.K. Thang 1 . -do- -do-
1 20. Smli, P. Devgupta Commissionerate of Commissionerale of
1 _Cenlial Excise, Shillong | Customs (P}, Shillopg
Shr! B.C. Nath o -do- -do-
Shrl Binayak Bhattacharjze . | N _-do- o
Shri D. Majumdar i do- L o
Smli. Champa Shome 1o lo- -do-
Smii. K.P. Laloo D S
Shii D. Roy Choudhury B do- - -do-
Smi. L. Shangpliang R -do-
Shii GangadharDas T T o -do-
S 1 ShiM.C Sutadhar T e T T e
o | Smitl. 5. Bhallacharjee B T i o
-, | Shrt J.L. Bhowmik | Qoﬁ do T
.| Shri D, C. Banla o - _,.'}.,__ "o —_CEX, lerugarh
- Shri B.B. Karmakar. ; -do- ~(lo-
A [ ShMS Tyagt T T [T e o
35. | Shii F.U. Fukir ‘ dJo- T do-
36, 3. | Shii N.K Nandi T e T o 7
37. . | Shd G.C, Paul | ‘ -do- -do
"33, o | Shvi G, Thabah j TR Ao T T
1 5hii Jay ad:sh,/}pliéjjaéﬂi:'m‘-'"_T"ff_'—'" T T o T o T
; | :
| .
j | e
-~ - L oo o gt TR e eva

-3



Copy forwarded for information & necessary action v

:5

' I?.-" % ¢hunts 1 & 11/Confidentin Branch/C It -

SRR T

1
- Shitlong,
Y

Ixcisc Dibrugarh.

SEIHE Deputy? Assistant Coi
sdaiblugarh Commisslancrate
iO Tlig' CAO, Central Excise/C,

II\H
R

h\),

( Pieeant for the concerned «
CShitaang l)llunnnh Conunigs

t

wenteal l

H ’»Thc'_! AD, Customs & ('umnl Fazise, Shillong, [

r

s Ay

3

n'—:

o
e :-tz‘_ﬁ

?l mg’mbmth
' 'f'ﬁi

-~

-~
LY
o

S 175

T

A,
PR
s Ex

é;’*(h,ncml Secretary Group

o armm—

Super

\’l{"ll’\ll(c Branch, C

The Commissoner, Customs (Preventive) , ME R Shillong. 7 i
“The Cammissioner, Central Excise, Dibrugirh, ; |
1 ¢ Commissioner (Appentz), Centad Lackie Guwabiati, i}
‘ciAdxliHoml Conimissioner (U8 ) Contalb Beise, Shitlong; Dikragah
4' I‘hc ‘Additional Commisstoner (Tech.) Cemral FFyslse Hars, Office, Shillony:
p )“w Addittonad Commsaioner, Custom: U veventive) 'NER®

'”w' Joint Commisslioner (ALY, Centead Exvise Hors, ()Hn .

i

CShifleap
Shillang T he

xee ' Caston,
prienerate,

cntral xclee 1}

. Superintende
ntuulemc /\irsw:i:uim

!

l
The Chlel Commissioner, Customs & Central Jixcise, Slunou;v Zone, 'CRESCENS" Duilding .

Toint Connmlssioner,

s
W fee compliance.,
(Custans

\

\

\

\

M.(. Rond,

Clentrud

_ Division, Shillong/

flicers) isme enclosed.

Mfice, Shitlong.

& Central  Excise,

T

.
-

/_____.-u.
{IKARNAIL SINGH)

R I & 0% 12:3S reez2
- [Ty Y
Shrl RK. Kalila ‘ . o do-
i Smii. KM, Das Comimissionarate of “Commissionerate of
i I Central Excise, Dibrugarhy | Customs (P), 9 °hi|lnn<}
)T S S Gangull e i do
), Shri 7.K. Rajkhowa A P . o hon -
i |ohlJC.Das ... . L e -%9- ) ]
5. ohn K.C. Sarkar ] ~L_Ju o (d 0- )
5, “Shri V. Hangzo L o '99' lo-
777 | Shri H.P. Roy - T ddo T EX Shllong
3. Shrl S. Chakraborty - T,do- - 30-
A9, Shri R, K. Borah R SN iU E -dO-
1 Shri G. K. Bhuyan . o q!_ ~do-
o, “Shri 0. K. Deb o ! ‘-d'O-
12, “ShriN. Singha__ ] o -_;(_IQ; 1 -do-
53, Md. Mohibur Rahman . o i -do- Y
I, ShriL.S, Das I A _;-;_(19; o _____,_-%9-_____‘___4 |
k) Stul D.R. Das o K o -do- l
50, Shri N.C. Kalaki I N ____;igg;” T . L
il ShiG.C Mandal .. - ... o 1l &
118, . Shri H.C. Kallta ——;(-R-)'— ___;Qp_—_ I
i’“>9. ¢ Sh’ri Sudip Dev [ B P L - -do-
, | .
e ‘ Tlns (hS])ObLS of all the représentations tece)v ved i1 tl‘\e gxi‘ndc of Superinten-fents,
, t'TheolﬁLua alSl Nos. 3. 4, 5. 6. l7 18,21.23.31.46147. 48,49, 50 .51, 3?,53 94 55,57,58
& 39 will not be entitled TA/DA as they have been transferred on fhe basis of their
’repxesentanom No further upw"enlanons mll be entmt{.uned unless the olficers Joing thelr new
places of postings. . ‘ it
The above oﬂxccrs shoutd be relieved fatest iy}' I7"' June 2005
This issucs with the qppm\ul of the ¢ hiel (x(nnnn sionet, Central Tixeise & Customs, Shillq‘ng
Zone, Slnliong. o g P
A-»/(/)- ey
: o \"‘/‘ %} C)y
) [(-)0 g } A1, (KARNAILSINGH
s $ §l- | - COMMISSIONER
AT 11(3)7/["1' 11172008/ 5 5 L Dated @ 7 J\N\N {_ \\)‘)

ok




